AN

V HARIDASAN oo JUDICIAL MEMBLR

\ T A TATTOMDATTIZN MEVRRER
o> LINGH oo ADMINISTRATIVE MEMBER

unsel absent. In the cause list

the name of acvocate

M Dave was wrongly shown. Therefore, there is ample

justification fior the absence oI counsel for the applicant,

hence adjcurned for hearing on admission.
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Shri Mahesh S.Makwana,

277, Vraj vallabhpura,

Oppe. Arvind #Mill, Naroda koad,

aAhmedabad . : nppl ic ant

Velsus

1. The Post Master General,
Gujarat Circle, Havrangpura,

Ahmedabad.

2. The Union of India
Department of Indian Posts
and Telegraph, Ministry of

Communicdations, New Delhi. + Respondents

Coram : Hon'ble Mr.M.MeSingh : Administrative
Member
Hon'ble Mr.Ne.R.Chandran B Judicial Member

DODRAL ORDEHR
Date: 2/5/1990
Per: Hon'ble Mr. NekeChandran s Judicial Member
This llapplication has been filed to restrain the

respondents from terminating the services of the anp

without f@llowing due procedure established by law and to-

IS

| 9%

regularisg _the applicant in light of the Supreme Court's

judgment. The applicant coeeto this Tribunal earlier and

the Tribuhal dismissed the application on the ground that

the applicant's services has not been terminated and it will
be open to him to approach this Tribunal after the order
Oof termination has been passed. The impugned order dated

D9¢3¢1990 | is also not an order of termination a;

l - A ]
nd it only

ys that the services of the applicant can be terminated

Thereforg there is no difference between the earlier

ok
Qt the

we make it

and the present application and there is no cause
applicant to approach this Tribunal. However,

clear that it will be open to the applicant to approach +h?
been

Lribunal after the applicant! g service he /
k e € nhas tel‘l];il’l&tcd e 4+
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